E.C. Report
on Movement by rail, road,
water) Order, 1973. He is
being kept in custody for
failure to furnish bail.”
T #% 9X qU 7 AW A agw v
1‘ngq=rr|

ot wen fugrt ywah (rnfoax):
IR OFYT W W ? wEy ;W &
fag drer &1 warw 0w g ¥ FEQ
AMEANM R T | 58 TG & wRW JTQ
fom na ¢ fe oF fordr & et forr &
WA AR T A § ) wwhwr ¥
a3 faar gar arga fgea & o
Ferr € Afeqs op oF oy & g
fax # qarw Ay arAasar 7w
wgr w4t wy U, gafar § & qamr

wsay AEAT WY GEST F,
WY gZ AgT T T |

1 have to Inform the House that 1
have received the following telegram,
dated the 13th Apnl, 1973, from the
Superintendent of Police, Ratlam,
Madhya Pradesh:—

“Dr. Laxminarayan  Pandeya,
Member, Lok Sabha, was arrested in
Crime No 25/73 of Police Station
Ringned, under the Essential Com-
modities Act, today, the 13th April,
1973, at 14.00 hours, and produced
before the Court immediately. He
1s sentenced till rising of Court”
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12.09 hrs.

ESTIMATES COMMITTEE
THIRTY-SECOND REPORT

SHRI KRISHNA CHANDRA HAL-
DAR (Ausgram): I beg to present the
Thirty-second Report of the Estimates
Committee on the Ministry of Steel and
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Mines (Department of Steel) regarding
action taken by the Government on
the recommendations contained 1n
their Twentieth Report on Planning,
Development, Production, Distribution
ete., of Iron and Steel and Ferro-Alloys.

-

—_—

12.084 hrs.

NATIONAL COOPERATIVE DEVE-
LOPMENT CORPORATION (AMEND-
MENT) BILL*

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): Sir, I beg
to move for leave to introduce a Bill
to amend the National Cooperative
Development Corporation Act, 1962.

MR. SPEAKER* The question 1s:

“That leave be granted to intro-
duce a Bill to amend the National

Co-operative Development Corpora-
tion Act, 1962".

The motion was adopted.

SHRI ANNASAHEB P SHINDE:
1 introduce tthe Bill,

13.14 hrs

RE. POLICE FIRING ON WORKERS
IN BOKARO
Jyotirmoy

MR. SPEAKER: Shn

Bosu,

SHRI JYOTIRMOY BOSU (Diamond
Harbour): I have received a telegram
which 15 very alarming, from Bokaro.
It reads thus:

“Central Reserve Police and Bihar
Military Police firing at Bokaro Steel
killing 10 and injuring 40 workers
Police HSL. management collaborated

*Published in Gazette of India Extraordinary Part II, Section 2,

dated 16-4-73.

tIntroduced with the recommenda tion of the President.
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contractor for non-payment retrench-
ment—8. K. Banerjee”.

The Minister is present and I shall
be grateful if you could kindly ask the
minister to make a statement on this
because it is8 a very disturbing tele-
gram,

THE MINISTER OF STEEL AND
MINEsS (SHRI S. MOHAN KUMARA-
MANGALAM): Sir, the genesis of the
trouble which climaxed in the unfor-
tunate police firing in Bokaro on 11-4-73
was the retrenchment by Shri Gaya
Prasad, a contractor employed by Hin-
dustan Steel Works Construction Limit-
ed, of 150 workers on the ground of
their being rendered surplus with
effect from 11th April. This contractor
had simultaneously charge-sheeted four
masons, namely, Jumrati, Amin, Reazul
and Hiralal for allegedly instigating
otucrs for creating trouble. The wor-
kers who resented these actions of tho
contractor approached the Industrial
Relations Department of Hindustan
Steel Works Construction Limited at
about noon on the 11th April 1973 to
sort out their demands relating to
incentlive bonus, house rent, conveyance
facility, leave ete. before their re-
trenchment by the contractor.

IL 15 reported that while the wor-
kers were still in the vicinity of the
office of the Hindustan Steel Construc-
tion Limited Office, they accosted and
surrounded the contractor Gaya Pra-
sad. Police from the Maraphari Po-
lice station, which is hardly 100 yards
away, on hearing about this develop-
ment arrived at the spot and tried to
control the situation. Finding the situa-
tion deteriorating, the officer in charge
of the Police Station, Shri Dhanesh
Upadhyaya, sent for the resident Ma-
gistrate and force which were sta-
tioned at the police station nearby in
connection with the Ramrrvami festi-
val The Magistrate did his best to
maintain order ang persuade the
crowd to disperse but failed, He then
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arrested four of their leaders, There-
upon the crowd became more restive
and not only rescued the arrested per-
sons but also man-handled the police
personnel and the Resident Magistrate.
The Magistrate then declared the
crowd unlawful and ordered it to dis-
perse and eventually had to resort to
lathi charge. The workers, however,
retaliated by resorting to stone throw-
ing. They also badly mahandled the
officer in chrge, Shri Dhnesh Upadhya-
ya. The erowd further moved towards
the police station and heavily brick-
batted the same and damaged two po-
lice vehicles parked nearby. It was this
that compelled the police to open fire.

In all sixteen rounds, eight from
inside the police station office and the
verandah of the police stalion and the
remaiming eight rounds from near the
gate leading into police station com-
pound, were fired. As a result of the
firing, one Suresh Munda (an Adivasi
worker of contractor Gaya Prasad)
was killed at the spot and three others
namely, Jamaluddin (a mason of Gaya
Prasad), Mr. Isa Khan (a HSCL mason
working in hot rolling mills) and Da-
rupadi (an adivisaj reza of Gaya Pra-
sad) sustained bullet injuries. Eleven
other persons—five workers of Gaya
Prasad and four employees of HSCL,
including one Assistant Divisional En-
gineer (Stractural), one BSL employee
and one resident of Campazl area, sus-
tained various other injuries. All these
injured persons have been admitted
into the hospital at Bokarp Steel. The
condition of Jamaluddin (having a bul-
let injury) and Nandu Thakur, who
sustained a head injury, is said to be
serious. Amongst the police personnel,
besides the officer in charge, Shri Dha-
nesh Upadhyaya, who has sustained
serious injuries, pne Havildar and
seven constables are said to have sus-
tained injuries. Shri Upadhyaya is ad-
mitted to the Government hospital at
Dhanbad for treatment. It is rumoured
that the contractor Gaya Prasad foo
has sustained injuries but he is so far
not available.
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[Shri S. Mohan Kumaramangalam]
The necessary precautionary action
has been taken by the law and crder
authoritles. So far, sixteen persons
have been arrested. A Peace Commit-
tee has also been farmed. The Deputy
Commissioner. Chhotanagpur Division,
has wvisited this place. The Chief Sec-
retary and the LG. of Police were ex-
pected to visit Bokarp yesterday,

1 must express my sorrcw at the
loss of life 1n this incident. The butld-
up of Bokaro the last two years has
been a matter of satisfaction for the
country as a whole and in this back-
ground this incident is doubly unfor-
tunate Hon. Members will appreciate
that the maintenance of law and or-
der is essentially a State subject and
the question of the form and charac-
ter of any inquiry into the circum-
stances of t-e firing will have to be
decided by the Governme~i of Bihar.

SHR! JYOTIRMOY BOSU The
telegram says ten killed and 41 1n-
jured whereas the Minister says one
killed and 12 injured. Who 1s speak-
ing the truth? 1 have a feeling that
ihe Minister 15 making an under state-
ment

SHRI S. MOHAN KUMARAMANGA-
GALAM, I can only say that I am
trying to speak the truth.

13.20 hrs.

DEMANDS *FOR GRANTS, 1973-74—
CONTD.

MintsTRY OF IRRIGATION ANp POWER—
Contd.

MR. SPEAKER: The House will now
take up further discussion and voting
of the Demands for Grants under the
control of the Ministry of Irrigation &
Power. Shri Bibhuti Mishra will con-
tinue his speech.

— ———— —
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@t feafe fam  (NaftErey)
wsrw A 99 P ow & A o wr
& mw xd gEw wear § T gw W
& andt ft donfeg e w1 e
& mar, 3u & fog gw ot gt X
ifer 99 fom @ & wedanf o
T &Y €

¥ gq fer st v W rIE A OF
a1 gg 4 s = drorn & 9T 150
FOT 74T @S goET AN IEET
geeg §, IO7 MW ¥ IH T §EH
& s fagre & 99 &7 qvaew § &1 ¥

Y gwiT 7§ g fe sy
HOHTT AT GO F1 W WA FTY A7
¥ & wifs fagre wive Y @wa F
T A A g 1 B G B ool
I ATEIC W9N g9 T AW aAd
ot o aga fet G wst o WY &
o ara & o7 g wngar g i fagre
¥ wTE Gra 0 OA AT w oww f
ag wga ¢ fF ag dtemr Y 2
w7 M IAET vFAE@EE A
7R | WA IAST UFHEAC AAT QAT
a1 F17 Fwar 1 a1 gefee & wgar §
¥ 7T WE I W \wmm 2
arfs AT § = FHE WF |
I ¥ Tga ¥ wee A § enfa
g sdwat § ) afFT 99 X o W@
Mt dssgafros
g A et ww @ g
g fr foyear 9o &< gur & saar

*Moved with the recommendation of the President.



